IN THE COURT OF SH. ANKUR JAIN

ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI

COURTS:DELHI

Rajab Ali Vs. State

FIR No. :859/2020

FS : Nangloi

U/s : 376/506/509/34 IPC &
U/s 6/12 of POCSO Act

15.10.2020

Present:

& Session Judge (West) for

Bail application taken up for hearing in terms of Circular
n0.598/15675-15702/ Bail Power/Gaz./PDJ West/2020
dated 28.09.2020 of Hon’b'le District Judge (West).

Mr. Subhash Chauhan, Ld. Addl. PP for State.
Mr. D. S. Sharma, Ld. Counsel for applicar

Let this application be pl



ASI.01 IN THE COURT oF SH. ANKUR JAIN
' SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELH|

Bail Application No. : 2221/2020

Sudha Vs, State

FIR No. 90/2020

PS : Ranhola

U/s © 323/328/342/344/365/
376/506/34 IPC

15.10.2020
Bail application taken up for hearing in terms of Circular
no.598/15675-15702/ Bail Power/Gaz./PDJ West/2020
dated 28.09.2020 of Hon'b’le District Judge (West).

Present: Mr. Subhash Chauhan, Ld. Addl. pp for State.
Mr. F. C. Giri, Ld. Counsel for applicant / accused.
IO absent.
Ms. Vandana Chauhan, Ld. pcw Counsel.
Perusal of reply shows that charge sheet has |
Let the charge sheet be summoned

Put up on 04.11.2020.




IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELHI

Ankaj Vs. State
FIR No.  :541/20

PS - Ranhola
Uls - 452/506/354D IPC
& 8 POCSO Act

15.10.2020
Bail application taken up for hearing in terms of Circular

n0.598/15675-15702/ Bail Power/Gaz./PDJ West/2020
dated 28.09.2020 of Hon'b'le District Judge (West).

Mr. Subhash Chauhan, Ld. Addl. PP for S

None for applicant/accuse,d, a
Ms. Vandana Chauhan, Ld. DCW Counsel.

Present: tate.

Report received from jail that
on interim bail on 14.10.2020 till 31.10.2020. Cc
nas been placed on record. The applicatior

infructuous. Same stands disposed of.



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFT EST)-01: DELHI

Anuj Aggarwal Vs. State

Complaint No. : 434/2020
FIR No. : Not known

P.S.: CAW Cell, West District
Delhi Police, New Delhi

U/s : Not known.

15.10.2020

ORDER :-

By this order | shall decide the first application u/s 438 Cr.P.C.
filed on behalf of the accused. Ld. Counsel for the accused at the outset
submits that he is not pressing for the relief of anticipatory bail and
submits that the 10 should be directed to give 7 days' notice prior to his
intention to arrest. It is submitted that prior notig'- in
disputes can be given in terms of the standi '
judgments. |

Ng C

The facts in brief are that complainant :

State 2014 (1) JCC 557, Chander Bha
Neera Singh Vs. State 138 2007 DI
On the other hand Ld
at the initial stage, there
evidence and he mightj‘“'



Ld. Counsel for the complainant submits that apart from the
mental torture caused to the complainant the applicant had cause
financial loss also. He submits that accused in the state of anger had
send E-mails to the complainant which shows his relations with his co-
workers. He submits that there is no provision in law which would
require a prior notice by the 10. He has relied upon the judgment of
Enforcement Directorate Vs. Tilak Raj Arora Crl. M.C.
1659/17decided on 21.11.2019.

| have heard Ld. Addl. PP for the state and Id. Counsels for
the parties.

In the present case, the only issue which requires
adjudication is whether notice can be given to the accused prior to his
arrest. The Hon'ble Supreme Court in Arnesh Kumar Vs. Bihar Crl.

mechanically. In order to ensure what we
above we give the following directions; 4

for arrest under the parameters laid do
from Section 41 Cr.P.C;
(i) Al police officers
containing specified sub-clause
(b) (i) ; i
(iv) The police offic
filled and fur _



necessitated the arrest, while forwarding/producing the
accused before the Magistrate for further detention;

(v) The Magistrate while authorizing detention of the
accused shall perused the report furnished by the police
officer in terms aforesaid and only after recording its
satisfaction, the Magistrate will authorize detention;

(vi) The decision not to arrest an accused, be forwarded
to the Magistrate within two weeks from the date of the
institution of the case with a copy to the Magistrate
which may be extended by the Superintendent of police
of the district for the reasons to be recorded in writing;
(vii) Notice of appearance in terms of Section 41 A of
Code of Criminal Procedure be served on the accused

within two weeks from the date of institution of the




decision taken by PHQ regarding requirement of prior approval and
informing the same to the court at the outset by way of written status
report.  In the said judgment the anticipatory bail application was
dismissed as pre-mature but directions were given to the IO, to give 7
days' prior notice.

Ld. Counsel for the accused has relied upon standing order
no. 330/2008 of the PHQ issued by Commissioner of Police, which
places reliance on the judgment of Chander Bhan (Supra) mandated .

the police that arrest of the main accused be made only after the prior

accused.




IN THE COURT OF A
ADDITIONAL S 3

N
ESSIONS JUDGE: SET EST)-01: D

State Vs. Ashu

FIR No. : 0125/20

P.S.: Anand Parbat
Uls : 323/341/506/34 IPC r/w Section 308/34 IPC

'Chauhan, Ld. Addl. PP for the State.
ouhan, Ld. Counsel from DCW
2d Quresh, Ld. Counsel for the applicant/



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

State Vs. Subhash

FIR No. : 0125/20
P.S.: Anand Parbat

Uls : 323/341/506/34 IPC r/w Section 308/34 IPC

h. Subhash Chauhan, Ld. Addl. PP for the State.
s. Vandana Chouhan, Ld. Counsel from DCW
Ahmed Quresh, Ld. Counsel for the applicant/



IN THE COURT OF ANKUR JAIN

ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

State Vs. Ganesh

FIR No. : 59/20
P.S.: Kirti Nagar
Uls : 308/323/506/34 IPC

. 15.10.2020

Present: Sh. Subhash Chauhan, Ld. Addl. PP for the State.
' Ms. Vandana Chouhan, Ld. Counsel from DCW
Sh. Vineet Jain, Ld. Counsel for the applicant/accused.

Charge-sheet received.

: Arguments heard. Putup for orders.

(Ankur )
ASJ (SFTC-01) West
Delhi: 15.10.2020

s of the case are that on 29.01.2020 on the

'FIR was registered in which he stated

eating his brother

e e
} )1 \» ’.\-:'j. N



Ld. Counsel for accused submits that there is no
incriminating evidence against the accused, the role of present applicant
has not been specified, therefore, the accused cannot be kept behind
bar by placing reliance on Section 34 of the IPC.

On the other hand, Ld. Addl. PP for State has opposed the
bail application and submits that the name of present applicant has been
specifically stated by the complainant in his statement. [t is submitted
at complainant has specifically stated that accused Ganesh was giving

licant was arrested at the instance of complainant.
t of the complainant the accused had given danda

S been assigned by the complainant to the
0 | -mature  to say whether there was any




IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

Bail Application No. : 2483

State Vs. Sartaj Khan
FIR No. : 218/2020

P.S.: Anand Parbat
Uls : 452/323/308/34 IPC

e 15.10.2020

Sh. Subhash Chauhan, Ld. Addl. PP for the State.
- Ms. Vandana Chouhan, Ld. Counsel from DCW

~ Sh. Mohd. Tarig, relative of the applicant/accused.
Sh. S.H. Ansari, Ld. Counsel for the complainant.

Reply on behalf of the IO filed. Sh. Mohd. Tariq submits that

f’f’ll,se‘l for the applicant/accused is also

-

be summoned for 19.10.2020.




IN THE COURT OF ANKUR JAIN

ADDITIONAL SESSIONS JUDGE: SETC (WEST)-01: DELHI

State Vs. Jaspreet Singh Chawla

FIR No. : 0710/2016
P.S.: Rajouri Garden
Uls : 420/341PC

15.10.2020

P for the State.
| from DCW

Present: Sh. Subhash Chauhan, Ld. Add!. P
| for the applicant/ac-

Ms. Vandana Chouhan, Ld. Counse
Sh. Ayub Ahmed Qureshi, Ld. Counse
cused (Through CISCO Web Ex.)

Reply on behalf of the accused filed. Copy of the same be

‘jq%t’%he counsel for the accused on his E-mail.
ot notice be issued to the complainant through 10. Charge-

was filed showing the accused as a P.O. be also summoned

4y



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

Bail Application No. : 2482

State Vs. Mehtab

FIR No. : 218/2020
P.S.: Anand Parbat
Uls : 452/323/308/34 IPC

Sh. Subhash Chauhan, Ld. Addl. PP for the State.
Ms. Vandana Chouhan, Ld. Counsel from DCW

‘Sh. Mohd. Tarig, relative of the applicant/accused.
~ Sh. S.H. Ansari, Ld. Counsel for the complainant.




IN THE COURT OF ANKUR JAIN

ADDITIONAL SESSIONS JUDGE: SE EST)-01: DE

Bail application no. : 2484:- £

State Vs. Sultan

FIR No. : 218/20
P.S.: Anand Parbat
Uls : 452/323/308/34 IPC

hash Chauhan, Ld. Addl. PP for the State.

Vandana Chouhan, Ld. Counsel from DCW

. Mohd. Tarig, relative of the applicant/accused.
.H. Ansari, Ld. Counsel for the complainant.



IN THE COURT
ADDITIONAL SESSIONS JUDGE: g

State Vs. Puneet Arora

FIR No. : 776/2020
P.S.: Rajouri Garden
Uls : 498A/406/377/34 IPC

Sh. Subhash Chauhan, Ld. Addl. PP for the State.
< .S. Bagga, Ld. Counsel for the applicant/accused.




IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

State Vs. Krishan Nandan

FIR No. : 853/2019
P.S.: Nihal Vihar
U/s : 308/411 IPC

Chauhan, Ld. Addl. PP for the State.
Chouhan, Ld. Counsel from DCW

e applicant/accused.

ar in person.



IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
COURTS:DELH]

Amit Yadav Vs. State
FIR No. :501/20

BS : Hari Nagar
U/s ; J6SIPE
r L Bail application taken up for hearing in terms of Circular

- Nn0.598/15675-15702/ Bail Power/Gaz./PDJ West/2020
o ~ dated 28.09.2020 of Hon’b’le District Judge (West).

~ Mr. Subhash Chauhan, Ld. Addl. PP for State.
Vishnu Deo Yadav, Ld. Counsel for applicant/
cused.

(ANKUR WAIN)
(Special Fast Track Court)-01
t, THC, Delhi/15.10.2020



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

Bail Application No. : 2412/20
State Vs. Parshu Ram Mishra

FIR No. : 874/20
P.S.: Ranhola
Ul/s : 308/34 IPC

THROUGH CISCO WEB EX.

\lone for the applicant/accused.
AS| Shamsher Singh in person.

g e

V DE 1
y DE 1I
f

ed by 17.10.2020. |0 is bound down for the

iy~
8



D D "
State Vs. Dharmender Sehgal
FIR No. : 65/20
| P.S.: Nangloi
j-n i U/s : 33/38 of Excise Act

THROUGH CISCO WEB EX.

n armar Ld Counsel for the appllcant/accused physi-
in the court.



IN THE COURT
ADDITIONAL SESSION : y

Bail Application No. : 2357
State Vs. Mohd. Shakil Saifi

FIR No. : 656/2020
P.S.: Nihal Vihar

Uls : 307/506 IPC riw Section 25/27 of Arms Act

. Subhash Chauhan, Ld. Addl. PP for the State.

\is. Vandana Chouhan, Ld. DCW Counsel.

. Devender Wohra, Ld. Counsel for the applicant/accused.
Mahavir Singh from PS Nihal Vihar along with SI Amit.

eet has been filed against the co-accused which is

opy of the charge-sheet be summoned for

i
- s
e .

(Ankar Jain)
ASJ (SFTE€01) West
~ Delhi: 1510.2020



IN THE COURT OF ANKUR JAIN
ADDITIONAL SESSIONS JUDGE: SFTC (WEST)-01: DELHI

State Vs. Himanshu Tanwar

FIR No. : 0486/2020
P.S.: Mayapuri
Uls : 498-A/406/34 IPC

Sh. Subhash Chauhan, Ld. Addl. PP for the State.
Is. Aarti Pandey Ld. Counsel from DCW
. Rajesh Arya, Ld. Counsel for the applicant/accused.

has not been filed. Let the IO be summoned along
(An ain)

ASJ (SFT@Q1) West
Delhi: 15.1072020




IN THE COURT OF ANKUR JAIN

State Vs. Sandeep Kumar

FIR No. : 0125/20
P.S.: Anand Parbat
Uls : 323/341/506/34 IPC riw Section 308/34 IPC

-Subhash Chauhan, Ld. Addl. PP for the State.
. Vandana Chouhan, Ld. Counsel from DCW



1 OF
TIONAL UDGE: SFT EST)-01: DELH

Bail Application No. : 2378/20

State Vs. Arun Sharma

FIR No. : 787/20
P.S.: Nangloi
Uls : 392/4111PC

THROUGH CISCO WEB EX.

. Subhash Chauhan, Ld. Addl. PP for the State.
AK. Sharma, Ld. Counsel for the applicant/accused.

rt Record received.

r the applicant/accused submits that he wishes

il application. Statement of the Ld. Counsel

nent of the Ld. Counsel for the

ent bail application is dismissed as withdrawn.

(Ankgyr Jain)
FTQfD1) West
5.10:2020



T OF ANKUR JAI
| DGE: SFT EST)-01: DE

Bail Application No. : 2378/20

State Vs. Arun Sharma

FIR No. : 787/20
P.S.: Nangloi
Uls : 392/411IPC

Sharma, Ld. Counsel for the
nrollmnent No. D862/1991.



IN THE COURT OF ANKUR JAIN
NS JUDGE: SFTC (W -01:

State Vs. Sonu
FIR No. : 25/2020

P.S.: Anand Parbat
Uls : 302/364/120B IPC

bhash Chauhan, Ld. Addl. PP for the State.
dana Chouhan, Ld. Counsel from DCW
the applicant/accused.

(Ank in)
ASJ (SFTC-p1) West
Delhi: 15.1$-2020



amm Ld. Addl. PP for the State.
Ld. Counsel for the applicant/accused.

. Copy supplied.

A
1

ummoned for 19.10.2020.
(Ankur/Jain)

ASJ (SFTC:A1) West
Delhi: 15. 20



IN THE COURT OF SH. ANKUR JAIN
ASJ-01, SPECIAL FAST TRACK COURT (WEST):TIS HAZARI
GOURTSIDELRFI

Bail Application No. : 2475
Sumita Vs. State
FIR No. :774/2020
PS : Rajouri Garden
U/s + 307/120B/34 IPC
& 25/27/29/54/59 Arms Act

15.10.2020
Fresh Bail application taken up for hearing in terms of
Circular n0.598/15675-15702/ Bail Power/Gaz./PDJ
West/2020 dated 28.09.2020 of Hon'b’le District
Judge (West). It be checked and registered.

Present: Mr. Subhash Chauhan, Ld. Addl. PP for State.

Mr. Anand Sharma, Ld. Counsel for applicant/

accused.

Ms. Vandana Chauhan, Ld. DCW Counsel.

Reply filed. Copy supplied.

Ld. Counsel for accused submits that co-accused
namely Bobby, Sunny, Mohd. Alam and one more person have been
granted regular bail by the court. He submits that he does not have
copy of the order. 1O of the case be summoned for NDOH.

Put up on 17.10.2020.

(ANKU IN)
ASJ(Special Fast/Track Court)-01
West, THC, Delhi/15.10.2020




